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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 694/2023

IN THE MATTER OF:

In re: News item appearing in Hindustan Times dated 26.10.2023 titled

“UN predicts groundwater level in India will reduce to ‘low’ by 2025”

REPORT ON BEHALF OF STATE OF KARNATAKA
(RESPONDIENT NO. 11)

MOST RESPECTFULLY SHOWETH:

1. That the instant report is being filed by the Secretary, Minor
Irrigation and Groundwater Development Department, Government
of Karnataka to apprise this Hon’ble Tribunal of:

i. considerations are taken into account while granting
permission for extraction of groundwater, as directed by order
dated 26.07.2024;

ii. to bring on record the compliance of Central Ground \Water
Authority Guidelines (‘CGWA Guidelines’) within the State of

Karnataka.
2. It is submitted further that this Hon’ble Tribunal directed vide order

dated 26.07.2024 as follows:

“19. All Respondents shall also explain by filing reply/additional
reply, as the case may be, placing on record as to what
considerations are taken into account while granting permission for
~extraction of groundwater particularly for commercial or industrial
purposes in OCS areas, i.e., Over-Exploited areas, Critical and
Semi-Critical.”

3. It is submitted that the Karnataka Groundwater (Regulation and

Control of Development and Management) Act, 2011 and the Q)/
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Karnataka Groundwater (Regulation and Control of Development and
Management) Rules, 2012 were enacted to regulate and control the
over-exploitation of groundwater in the State. True Copy of Karnataka
Groundwater (Regulation and Control of Development and
Management) Act, 2011 and the Karnataka Groundwater (Regulation
and Control of Development and Management) Rules, 2012 are

annexed herewith as Annexure R-1.

To implement the same, Karnataka Groundwater Authority (KGWA)
was constituted on 16.03.2012, consisting of 19 members. Secretary,
Minor Irrigation and Groundwater Development Department serves
as the Chairman of the Authority while the Director, Groundwater
Directorate serves as the Member Secretary. True copy of
Government notification dated 16.03.2012 is annexed herewith as

Annexure R-2.

5. It is submitted that under the provisions of the Act, district
groundwater committee is constituted under the Chairménship of
Deputy Commissioner of concerned districts for the enactment of
the Act and rules, as per notification dated 17.0442021.. NOCs are
issued through district committees and State technical committee.

True copy of government notification dated 17.04.2021 is annexed

0

herewith as Annexure R-3.
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6. It is submitted that in the Bruhath Bengaluru Mahanagara Palike
Area, a committee is constituted under the Chairmanship of
Engineer-In-Chief of Bangalore Water Supply and Sewage Board,
by way of government notification dated 17.04.2021. Bore well
drilling permissions are issued for drinking and domestic purpose to
individual residential houses by the said committee. True Copy
government notification dated 17.04.2021 is annexed herewith as

Annexure R-4.

7. The Karnataka Groundwater Authority issues NOCs for industrial,
infrastructure, mining and entertainment purposes through an online

portal.

8. The NOCs are issued as per KGWA guidelines in OCS and Safe
Category blocks with the condition to recharge the available
rainwater in their premises by constructing site specific recharge
structures like Percolation ponds, recharge pits, infiltration wells.
The Karnataka Groundwater Act adheres to the CGWA Guidelines

and implements the same in the manner detailedbelow:

Re: Requirement of NOCs for Ground Water Extraction: It is
submitted that as per Section 11 of the Karnataka Groundwater
(Regulation and Control of Development and Management) Act,

2011, any prospective user of groundwater desiring to drill or dig or

(-
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extract groundwater from the notified area for any purpose, be it
individual or community, shall take prior permission from the

groundwater authority.

The KGWA issues NOCs for industrial, infrastructure, mining, and
entertainment purposes through an online portal. The NOCs are
issued as per the KGWA Act and guidelines for overexploited, critical,
semi critical or safe category areas with the condition to recharge
the available rainwater in their premises by constructing site specific
recharge structures like Percolation ponds, recharge pits, infiltration

wells.

Re: NOCs for Commercial/Industrial Use in Over Exploited
Areas: The KGWA issues NOCs (No Objection Certificates) for
industrial, infrastructure, mining, and entertainment purposes as per
Section 11 of the Karnataka Groundwater (Regulation and Control
of Development and Management) Act with the condition to
recharge the available rainwater in their premises by constructing

site specific recharge structures like Percolation ponds, recharge

.pits, infiltration wells in over-exploited area. A proposal has been

sent to the Government for obtaining approval from the Cabinet to
incorporate the said condition in the State Legislation. It is submitted

that action will be taken as per cabinet approval.
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Re: Registration of Drilling Agencies — The CGWA Guidelines
provide that the State Governments shall be responsible for
registering drilling rigs operating within their jurisdiction and for
maintaining the database of wells drilled by them. It is submitted that
as per Section 13 of the Karnataka Groundwater (Regulation and
Control of Development and Management) Act, 2011, every person
desiring to carry on the business of drilling or digging well or
extraction of groundwater shall register his machinery with the State
authority.

Re: Bulk Water Supply - It submitted that the CGWA Guidelines
provide that all private tankers abstracting ground water and use it
for supply as bulk water suppliers shall mandatorily seek No
Objection Certificate for ground water abstraction, and that such
suppliers extracting water from semi-critical, critical assessment
units and over exploited areas shall pay groundwater abstraction
charges. It is submitted that at present there is no such provision in

the State Act, however action will be taken as per cabinet approval.




2199

14. Re: Abstraction/Restoration Charges — Tables 5.1 and 5.2 of the
CGWA Guidelines provide for abstraction and restoration charges

respectively.

15. It is submitted that Section 18(3) of the State Act provides that the
Authority may impose appropriate charges on the quantum of ground
water extracted for industrial, commercial and entertainment
purposes with the approval of the Government in such manner as
may be prescribed. Hence, CGWA rates have been adopted by

KGWA and the charges are levied as per CGWA guidelines.

16. Re: Environment Compensation - The CGWA Guidelines provide
for levying environment compensation on persons extracting
groundwater without the requisite NOC. At present there is no such

provision in the State Act for the same and action will be taken as

per cabinet approval. @/
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17. Re: Provision of Penalty for Violation of NOC Condition — The
CGWA Guidelines provide for imposition of penalty for violation of
NOC conditions. However, the State Act provides for penalty of up to
Rs. 10,000/- for offences under the Act. A proposal for adopting the
penalty and the rates prescribed under the CGWA Guidelines has

been made is pending for approval.

18. The above information is hence placed on record for consideration of
this Hon’ble Tribunal. The answering State shall be duty bound to

implement and follow any directions passed by this Hon’ble Tribunal.

N

,_/,,__-:p

Secretary
Minor Irrigation and Groundwater Development Department
Government of Karnataka

Date: (0-03- l@’-Lf Raghavan, k £ 5

M.Secret.ary‘ to Government
Inor Irrigation & Groungd W~ Filed By

Development Division /\ Q\‘M
\ o O\ v
P

Darpan KM

Standing Counsel, State of Karnataka

Lower Ground Floor, K-6

Lajpat Nagar - 3

New Delhi 110024
darpan.advocate@gmail.com | +91 9899125060
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 694/2023

IN THE MATTER OF:

In re: News item appearing in Hindustan Times dated 26.10.2023 titled

“UN predicts groundwater level in India will reduce to ‘low’ by 2025”

AFFIDAVIT

I, Raghavan, S/o D. Ramaiah, aged about 59 years, working as Secretary,
Minor Irrigation and Groundwater Development Department, Government of
Karnataka do hereby solemnly affirm and state as under:

1. That | have been working as the Secretary, Minor Irrigation and Groundwater
Development Department, Government of Karnataka and such and in that
capacity | am conversant with the facts and circumstances of the case and also
competent to swear this affidavit.

2. That | have gone through the accompanying Report, which have been drafted
on my instructions | say that the contents thereof are true and correct to the best
of my knowledge. Annexures are the true copies of their respective originals.

VERIFICATION Minor Imgatnon & (jround Water
Development Division

|, the above named deponent, do hereby verify that the contents of my above
Affidavit are true and correct to the best of my knowledge and belief, no part of
which is false and that npthing-material has bf/n,concealed therefrom.

VQElfied atgmﬂébuvﬂ on this the lO’Ll" day ofggqg[:gw_,b@ ‘/2024,

D N

Raghavan, KES
Secretary to Government
Minor Trrigation & Ground Water

Development Division

# 18, 18t Main, 2nd Gross,
ar impact College, Amco Layout, Kodigenatic!:
mangaiuru Urban Karnataka - 560 09 24

' S | “ .‘.'1:::*:.
o om0l g sep 204

wa. of Corractions
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ANNEXURE-R-1

KA / BG- GPO/ 2515 /WPP-47/ 2009 - 2011
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PARLIAMENTARY AFFAYRS & LEGISLATION SECRETARIAT
NOTIFICATION
No. SAMVYASHAE 40 SHASANA 2002, Bangalore, dated: 08.06.2011

Ordered that the translation of the 3TFL BOBEFY (VRTFH DB IVFRROL IVODIDS
Torte Aobhodgr) WHIhEs, 2011 (201 T Iserwss wHROLT oL 25) in the English language. be

published as a;utho;ised'by the Governor of Kamnataka under clause (3} of Articie 348 of the
constitution of India in the Karnataka Gazette for general information.

The following translation of the $3pFedE £03xFL (VPR H) ITFBHBCD HICRZDT TR
AoPodge) wOHICHT, 2011 (2011 I IIered ©PRoDH R0, 25) in the English language is

published in the Official Gezette under the authority of the Governor of Kamataka under clause (3]
of Article 348 of the Constitution of India.

EARNATAKA ACT NO 25 OF 2011
(First Published in the Karnataka Gazette Extra-ordinary on the seventh day of April, 2011)

THE EARNATAKA GROUND WATER (REGULATION AND CONTROL OF DEVELOPMENT ARD
MANAGEMENT) ACT, 2011

(Received the assent of the Governor on the Fifth day of April, 2011}

An Act to regulate and control the development and management of ground watler and
matters connected therewith or incidental thereto.

Whereas, it is expedient to provide for Regulation and conirol of development and
management of ground water in the State and for matters connected therewith or incidental thereto.

Be it enacted by the Karnataka State Legisiature in the sixty second year of the Republic of
India as follows:

CHAPTER -1
PRELIMINARY

1. Short title, extent and commencement and application.- {1} This Act may be called
the Karnataka Ground water.(Regulation and Control of Development and Management]} Act, 2011.
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i
{27 It extends fo the whole of the State of Karmmataka.

(3} It shall come into force on such date as the State Government may. by notification,
appeint and different dates may be appointed for different areas and for different provisions of the
Act.

{4} The provisions of this Act shall be in addition te and not in derogation of the provisions of
any other law-for the time being in force relating to protection of public sources of drinking water.
2. DeSaitions.- In this Act; unless the context otherwise requires,-
{2} “Artificial recharge to Ground Water” means the process by which Ground Water
reservoir is augmented at a rate exceeding that under natural conditions of

replenishment;

bl *Authority™ means the Kamataka Groundwater Authority established under section

{oy]

(¢} “Contravention”™ means defiance or violation of a rule, law or judicial order or a
breach of 2z regulatory requirement or not fulfilling an obligation, promise or
agreeinent:

(@& “Diggivng/drilling™ means with all its grammatical variations and cognate expression
in relation to a well includes digging, drilling or boring of new wells or in existing wells,
deepening and modification {of radials and galleries} of existing wells for extraction of
groundwater; : :

e} “Iwilling Agemcy” means a person or an agency or an organizaton or an insttution
engaged in the business of drilling or digging of well for expleoration of water resources
or exiraction of water;

(5 “Defumpct well” means open wells or bore wells that are no longer vielding water or not
i use;

(g “Failed bore wells” means a bore well yielding less than one litexr per second {or 791
GFPHY at the time of installation;

)  “Government” means the State Government;

4 “Groundwater” means the water, which exists below the ground surface in the zone of
saturation and can be extracted through wells or any other means or ¢roerges as
springs and base flows in sireams and rivers:

4 “Inferior guality work” means the defects and faults occurred during the design
stzge that affect well maintenance;

i “Local Authority” means a City Mumnicipal Corporation, Municipal Council, Town
Panchayat, Zilla Panchayat, Taluk Panchayat, Grama Panchayat, Industrial Township
Authority, Bangalore Development Authority. Improvement Board, Urbax Development
Auvthority, Planning Authority, Bangalore Water Supply and Sewerage Board,
Karnataka Urban Water Supply and Sewerage Board, constituted under any law for the
Hime being in foree;

4 “Netifed area” means the area notified under section 10;
{zj  “Permoeit™ means a permit granted under section 11;

(o} “Raln water harvesting” is the technique of collection and use of rainwater at surface
or in sub-surface aguifer; :
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{o} “Registration” means a certificate of reg:stratlon granted under section 12 and
section 13;

() “User of groundwa&er" means any persen or group of persens or an insdtution
including a company or an establishment, whether the Govermment or not who or
which extract or use or sell greundwater for any purpose including domestic use rade
either on a personal or community basis;

{g “Well” means a structure constructed for the search or extraction of groutidwater by a
person Or persons for drinking/domestic/industrial/commercial/agriculture use
except by the authorized officials of the State Government or the Central Government
for carrying out scientific investigation, exploration, development, augmentation,
conservation, protection or management of groundwater and shall include open well,
bore well, dug cum bore well, tube well, fiiter point, collection well, infiltration gailery,

- recharge well, disposal well or any of their combinations or variations:

) “Zone of saturation™ means a subsurface zene in which all the pores or the material are
filled with ground water under phreatic condition.

CHAPTER -IX
CONSTITUTION OF THE AUTEORITY

3. Establishment of Groundwater Authority.- (1) As soon as mey be, after the -

commencement of this Act, the Government may by notiﬁc;ation establish with effect from such date
as may be specified in the notification, an authority to be known as the Kamataka Groundwater
Authority for the whole of the State of Kamataka, with its head guarters at Bangalore.

(2} The authority shall be a body corporate by the name aforesaid having perpetual
succession and a common seal with power, subject to the provisions of this Act, to acquire, hold and
- dispose of property both movable and immovable and to enter into contract, and meay by the said
name sue and be sued.

(3) The Authority shall consist of the following members, namely:-

(@)  The Secretary to Government in charge of the Department of Water resources, Minor
Irrigation, Government of Karnataka who sha]l be the chairperson.’

{b) The Commissioner or Director of Mines and Geology, who shail be _the Member Se@rctary
o A representative of the Finance Department, Government of Karnataka.
(d}  The Regional Director, Central Groundwater Board, Government of Indiz.

(e}  One representative from the Electrical Suppiy Company havmg }unsd.zcmon gver the area,
not below the rank of a Chief engineer.

{8 The Chief Engineer, RDED, Rural Development and Panchayat Raj E}cparﬁmem

(@ The Engineer-in-Chief, Water Resources Devclopment Organization of Water Resources
Department

{h)  The Chief Engineer, Minor Irrigation, nominated by the Government.
(0 The Chairman of the Karnataka State Poliution Control Board.
() The Commissioner/Director of Agriculture, Dcpartment of Agriculture.

(9 The Chief General Manager, National Bank for Agriculture and Rural Development.
Bangalore

11
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5 Four representative of farmers to be nominated by the Government.
{m} The Chief Engineer, the KUWS&DBE.
i} The Chief Engineer, the BWSSB.

{e} Two members who have special kaowledge or practical experience in matters relab.ng to
groundwater to be nominated by the Gévernment.

4. Disqualification for the members of the authority.- A person shall be dnsqualxﬁcd for
being nominated as, and for being a non-official member of the Authority if such member, -

(2} has been convicted and sentenced to imprisonment for an offence which, in the
opinion of the Government involves moral turpitude; or

b} is of unsound mind and is so declared by a2 competent court;
{c} isam imndischarged insolvent; or

i@ “has been removed or dismissed from the service of the Central Government or the
Government or a Corporation owned or controlled by the Central Government or the
Government or from the membership of the Authority; or

{z}- has directly or indirectly, by himself or his partner, any share or interest in any work
done by-the order of the Authority or in any contract or employment with, or under,
or by, or en behalf of the Authority; or

s
2 Iegal practitioner against the Authority:

Provided that aperson shall not be disqualified under cdlause (¢) or be deemed to have any
share or interest in any confract or employment within the meaning of the said clause by reason
cnlv of his having share or interest in a newspaper in which any advertisement relating to the affairs
of the Authority is inserted.

Z. Term of office and conditions of service.- {1} Subject to the pleasure of the Government
and the provisicns of section 6, non-official members nominated by the Government shall hold office
for a period of three years from the date on which they assume office and shall be eligible for
reappeintment under such conditions as may be prescribed.

(2} A non-official member nominated by the Government. may at any time resign his office
by writing under - his hand addressed to the Govermment but shall continue in office till his
resignation is acce:_pted_ by the Government.

3] The non-official member nominated by the Government shall be entitled to such
allowances as may be prescnbed

8. Rcmm-.ai of a HMeimber.- (1) The Government may remove a nominated non-official
member, ¥ such member.-

£,

ia} becomes subject to any of the disqualifications specified in section 4; or

o
D
i

refuses o act or becomes incapable of acting: or

.

¢} without obtaining the leave of absence from the Chairperson absents himself from
three consecutive meetings of the Auﬂ:mpty or

id} im the opinion of the Government, has so abused his position as to render his
continuance detrimental to the interest of the Authority.

i s employed as legal practitioner on behalf of the Authority or accepts employment as

12
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(2) No order of removal of a nominated non-official member under clause (2} and {d} of sub-
section (1), shall be made unless such member has been given an opportunity of making his
representation.

7. Casuval vacancies etc.- (1) Any casual vacancy caused by resignation of a non-official
member or otherwise may be filled by the Government, by nomination and the persen so nominated
shall hold office for the remaining period for which the member in whiose place ke is $0 nominated
would have held office.

{2} No Act or proceedings of the Authority shall be invalidated merely by reason of any
vacancy i its membership or any defect in the constitution or reconstitution of the Authority or any
Irregularity in the procedure of the Authority not affecting the merits of the case.

8. Mectings of the Authority.- (1) The Authority shall ordinarily meet at least opce in
three menths at the office of the Authority or at such other place as the Chairperson: may decide and
shall, subject to the provisions of sub-sections {2), (3} and {4), observe such rules of procedure in
regard to the transaction of business at its meeting as may be provided by regulations.

(2) The Chairperson or in his absence, any member chosen by the members present from
among themselves, shall preside at a meeting of the Authority.

(3) If any member, being an officer of the Government is unable o aftend any meeling of the
Authority he may under intimaticn to the Chairperson, authorise his representative to attend
meeting In writing, to do so.

{4} All questions at a meeting of the Authority shall be decided by a majorily of the votes of

the members present and voting and in the case of equality of votes, Chairperson or in his absence

the member presiding shall have a casting vote.
8} Quorum for a meeting shall be seven.

9. Staff of the Authority.- (1) The Government shall for the purpose of enabling the
Authority to efficiently perform its functions or exercise its powers under the Act, provide such
-number of technical and other staff as it may consider nec 2 ' '

{2) The powers and duties. the method of recruitment and the terms and conditions of
service of such employees shall be such, as may be prescribed.

-+ {3) The Administrative expenses of the Authority Including the salaries and allowances and
pension payable to the officers and staff of the Authority, if any, shall be defrayed out of the fund of
the Autherity,

10. Power to notify areas to regulate and control the development ané manpgement of

groundwater.- {1) The Authority shall function under the overall control and supervision of the
Government.

(2} I the authority, after consultations with various expert bodies is of the opinion that it is
necessary or expedient in the public interest to regulate the extraction or the use or both of Ground
Water in any form in any area, it shall advise the Government to declare any such area to be a
notified area for the purpose of this Act with effect from such date as may be specified therein.

(3} The Government on the advise of the Authority may, by notification in the Official
Gazette, declare any such area to be a notified area for the purposes of this Act with effect fom such
date as may be specified therein:

Provided that the date so specified in the notification shall not be eardier than thrée months
from the date of publication of the said notification.

13
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6
(4} Every such notification shall in addition to its publication in the official Gazette, be
published in not less than one daily regional language newspaper having wide circulation in the
State and in such other manner as may be prescribed.

5

(5} T in the opinion of the authority, the availability of groundwater has irﬁproved in a
notified area. it may, in consultation with varicus expert bodies advise Government to de-notify such
area and the Government may do so according to the procedure prescribed.

{8) The authority shall also take sieps to ensure that exploitation of Ground water resources
does niot exceed the natural replenishment to the aquifers.

{7} The Government on the advice of the authority may take steps as far as possible to
ensure augmentation of ground water resources in addition to regulatory measures.

‘8) The authority shall maintain and upkeep the data base on ground water related
information. :

11. Grant of permit to extract and use groundwater in the notified area.~ (1) Subject to
the provisions of any law relating to protection of public sources of drinkdng water, any user of
ground water desiring to drill or dig a well in the notified area for any purpose either on personal or
community basis shall apply to the authority for grant of permit for this purpose and shali not
procesd with any activity connected with such drilling or digging unless a permit has been granted
by the avthority.

{2} Rvery application under sub-section (1) shall be made in such form, shall contain such

particulars and in such manner accomipanied by such fee for different purposes like industrial,
commercial entertainment, agricultural and domestic etc., and for different areas, as may be
prescribed. :

(3} On receipt of an application under sub-section (1), if the Authority is satisfied that it
shall not be against public interest to do so, it may grant subject to such conditions and restrictions
as may be specified therein, a permit authorizing drilling or digging of a well for the extracticn and
use of groundwater. The conditions shall include mandatory provision of artificial recharge
structures of appropriate size to be constructed by the applicant within a pericd as specified by the
authority:

Provided that no person shall be refused of a permit unless he has been given an cpportunity
" of being heard.
{4) The decision regarding grant or refusal of their permit shall be intimated by the Authority
to the applicant within a period of sixty days from the date of receipt of the application.

=Y
&

n granting or refusing a permit, the Authority shall have regard tc the.foilowing,
namely:- ;

fz) The purpose for which the groundwater is to be used-domestic, agriculture,
industry, comsmercial, establishments entertainment,-indicate sale/own use or
Dot

by No péxmit shall be given for water intensive crops like paddy, sugarcane in notified
areas;

{2} The existence of other competitive users; :
() The availability of groundwater and the need to conserve it
e} Quantity of groundwater to be drawn;

i®y Cuality of groundwater with reference to use;

14



2208

7
@ Spacing of groundwater structures keeping in consideration, the purpose forwhich
the groundwater is to be used.

()  Long term groundwater level behaviour:

()  Its likelihood of adversely affecting water availability of any drinking water sources
in its vicinity:
B Priority may be given for those who adopt sprinkler and drip irrigation system;
(k}  Any other factors relevant thereto.
(6) The permit shall be subject to such terms and conditions and in such form as may be
prescribed.

12. Registration of existing users in the notified areas.- {1} Every existing user of
groundwater in the notified area shall within a peried of one hundred twenty davs fom the date of
declaration as notified area by the Government shall apply to the authority for grant of a certificate
of a registration recognizing its existing use in such form and in such manner as may be prescribed:

Provided that the authority may entertain any such application after the expiry of the said
period of one hundred and twenty days if it is satisfied that the user was prevented by sufficient
cause from filing application in time,

(2} The details to be furnished in an application under sub-section {1} shall include the
following, namely:- '
(@) The descriptioﬁ of the source of groundwater, such as type of well, its exact location:
) The hftmg device used; :
{© The qﬁantity of ground water withdrawal and hours of operation per day;
(d) The total period of use in each vear:
(e} The purpose or purposes for which groundwater is being exiracted;
@ In case the requirement of ground water is for purpose of drinking water, the

approximate pepulation to be served;

@ In case of irrigation well, the location and extent of area irrigated; and the crops
grown; '

(hj In the case of State and Central Government, Local authorities or Communily run
water supply schéfnes, the details of the services involved in addition: to the quantities
of ground water extracted, the diversion or the pumping points and thelr jocations.

{3} On receipt of an application under sub-section (1), the Authority may, after such enguiry
as it may deem fit and after satisfying itself, grant a registration certificate in such form, for such
period and subject to such condition as may be prescribed.

{4 The decision regarding the grant or refusal of the certificate of registration shall be
intimated by -the authority to the applicant within a period of thirty days from the date of receipt of
the application. -

() In granting or refusing a certificate of registration under sub-section (3} the Authority
shall have due regard to the following:-

(a)  The purpose for which the groundwater is to be used;

{b)  In case of applicants growing water intensive crops like paddy and sugarcane, an
undertaking shall be obtained from them for change of heavy duty crops to light
duty crops and such change to be incorporated in the certificate of registration. -

15
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e The existence of other competitive users;

) The availability of groundwater and the need to comserve ii; quantity of
groundwater to be drawn;

e Quality of groundwater with reference to use;

) Spacing of groundwater structures keeping in consideration. the purpose for wl'uch
ground water is to be used;

(& Leng term groundwater level behaviour;
‘my  Any other factors relevant thereto.
{8) The certificate of régistration shall be in such form as may be prescribed.

(7} Pending the communication by the authority of the decision on the application under
sub-section (1), every existing user of ground water in the notified area shall be entitled to the
continued unse of ground water in the same manner and to the same quantity as he was entitled
prior to the date of ks application.

(8 If & registered well becomes defunct this fact should be 1mrned1ate1y brought to the notice
of the autherity by the user of groundwater and shall seal the defunct bore well in order to avoid

untoward incidents.

I Reg}is trztion of drilling agencies.- (1) Every person desiring to carry on the business
of drilting or'digging well or extraction of groundwater shall reglster his machmery with authority in
" such manner as may be prescribed.

1

13} No person by himself or through any person on his behalf shall, after expiry of a period of
six months from “he date of commencement of this Act carry on the business of drilling or digging
well or extraction of groundwater except under and in accordanice with the terms and conditions of
the registration granted by the Authority under this Act.

(3) Every person for the purpose of getting a registration under sub-section (1) shall make an
application te the Authority in such form, containing such particulars and accompanied by such
fees os mav be prescribed.

t4) Om receipt of an application under sub-section (2), the Authority may after such enquiry
as it may deem fit and after satisfying itself that the applicant has the means and knowledge to
undertake drilling or digging operations and extraction of ground water, grant a certificate of
registration in such form for such period and subject to such conditions as may be prescribed.

14. Power to alter, amend or vary the tenms of permit or certificate of registration.- At
any time after the permit or certificate of registration as the case may be, has been granted, the
Authority may, for technical reascons alter, amend or vary the terms of the permit or certificate of
registration, as the case may be. provided the user of ground water has been given an opportunity
of being heard: ’

Provided that before taking any such action the Authority shalt ensure that standing crop or
crops is not damaged.

15. Cancellation of permit or certificate of registration.- If the Authority is satisfied
either on 2. reference made to it in this behalf or otherwise that.-

(2} the permit or certficate of registration has been obtained by fraud or mis-
representation; or
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(b}  the holder of the permit or certificate of registration has withoutl reasonable cause
failed to comply with the conditions subject to which the permit or ILcense and

certificate of registration has been granted or has contravened any of the provisions of

this Act or the rules made thereunder; or
{c}  a situation has arisen which warrants limiting the use or extraction of groundwater;

(d} in case of drilling or drilling or digging agencies, who carries inferior quality of work
either in driling or installation of equipment including pipes and pumps:

it may, without prejudice to any other penalty to which the holder of the permit or certificate

of registration may be liable under this Act or any other law the authority may after giving

the holder of permit or certificate of registration an opportunity of being heard, cancel the
permit or certificate of registration as the case may be.

16. Imeligibility to avail fimancial assnstancc. power connection etc.- A person, who
does not possess a permit in notified area shall not be eligible,-

(@ to get any subsidy, grant or loan by the Government or any other agency, organization or
financing institution to dig well and extract ground water;

(b} to get from the Eleétricity Supply Company or any cther authority. the power connection
and supply of electricity to extract water from a well without obtaining a permit;

{c) for any subsidies or incentives from the Government, who is a fermer and whe dnes net
adopt sprinkler or drip frrigation in the notified areas. '

17. Powers of the Authority.- (1) The Authority or any person autherized by i in wriling
in this behalf shall have power,- ' -

{a) to enter at any reasonable time on any properiy and {o invesigate and ke any
measurement concerning the land or water located on the surface or underground;

(b} to inspect the well which is being constructed or drilled or has been drilled end the soils
and other materials excavated therefrom;

{c} to take the specimens of such soils or other materials or of water extracted {rom such
well;

(d) to order in writing the person drilling or digging a well to Iteep and pressive in the
nrescnbed manner specimen of soil or any material excavated therefrom for such period not
exceeding three months from the date of completion or abandonment of the work 2s may be

specified by the Authority and thereupon such person shall comply with such reguisition;

{e} te inspect and to take copies of the relevant record or documents and to ask any gusstion
necessary for obtaining any information {including, diameter or depth of the well which is being or
has been sunk, the level at which the water is or was struck and sixbsequen‘tly resiored or rested the
types of strata encountered in the drilling or digging of the well and quality of the water struck ete.
required for carrying out the purposes of this Act;

{f) to serve or cause to be served a notice requiring any user of groundwaier or drilling or
digging agency to furnish such information or retums in such form, at such intervals and with
-such particulars, as may be prescribed and thereupon such user or drilling or digging agency shall
comply with such regquisition:

(@ to require the user of groundwater to install water measuring. devices if it is necessary
properly administer the water or there is reason to believe that the user of groundwater does not

17
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coroply with the provisions of this Act or the rules made thereunder or for any other sufficient
reasen: '

Provided that where the user of groundwater does not comply with the direction issued to
him within a peried of thirty days, from the date of issue of such requisition the Authority itself may
install such water-measuring device and recover the cost from the defaulting user of groundwater;

(h] 1o seize any mechanical equipment or device utilized for illegal driliing or digging of well
and extraction of groundwater and to demolish the work executed fully or parily;

) to direct any user of groundwater who does not comply with the provisions of this Act and
the rules framed there under o close down the extraction of ground water, disconnect its power
supply or confiscate any hydraulic work found to be illegal accordmg to the provxslons of this Act
and the ruies made thereunder:

Provided that wihere the user of groundwater does not comply with the direction issued to
him within a'period of sixty days, from the date of issue of such requisition the Authority itself may
carry out the necessary work and recover the cost from the illegal user of groundwater;

) to-enter and search at all reasonable Himes with such assistance, if any, as it considers
necessary, any piace in which it has reason to believe that offence under this Act has been or is
being committed and to order in writing the person who has or is committing the offence not o
extract or use the groundwater for a specified period not exceeding thirty days;

(& <o exercise such other powers as may be prescribed or as may be necessary for carrymg
out the purposes of this Act or any rules made thereunder.

{2} The power conferred by sub-section (1), includes the power to break open the door of any
premises where drilling or digging or extraction and use of groundwater may be going on:

Provided that the power to break open ‘the door shall be exercised only after the owner or any
other persen in occupation of the premises if he is present therein, refuse to open the door, on being
called o do so.

{3} The provisions of the Code of Criminal Procedure, 1973 {Centzral Act 2 of 1874} shali, so
far as may be, apply to any search or seizure under this section as they apply to any search or
seizure made under the authority of a2 warrant issued under section 93 of the said Code.

{4} Where the Authorily seizes any mechanical equipment or device under clause (b} of sub-
section {1}, it shall as soon as may be, inform the Magistrate having jurisdiction to try the offence in
respect of such seizure and take his orders as to the custody thereof,

CEHAPTER - I
FUNDS, ACCOUNTS AND AUDIT

18. Funds of the Authority.- (1) The Authority shall have and maintain a separate fund
called the Karnataka Groundwater Authority Fund to which shall be credited.-

{2} such sums as may be placed at the disposal of the Authority from time to time by way of
grant or loan or stherwise by the Government;

b} grants zand leans received from the Ceniral Government;

{c} loans raised with prior concurrence of the Government by the Authority from the financial
agencies; '

d)  the proceeds of any fees, charges and fines levied;

fel such other sums received by the Authority from any other source;

18
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{2} All the new appointments in the establishment of the Authority, whether temporary or
permanent with appropriate scale of pay and purchasc of new wvehicles shail be %de with the
concurrence of the Government;

(3) The Authority may impose appropriate charges on the quantam of ground water extracted
for industrial, commercial and entertainment purposes with the approval of the Government in such
manner as may be prescribed.

(4] The fund shall be applied for the purpose of this Act in such manner as may be
prescribed. -

(5} The fund shall be kept in such deposit and drawn in such manner as may be vresmbcd

19. Budget of the Authority.- The Authority shall prepare in such ferm and at sucn tme
every year, as may be prescribed, a budget for the next financial year showing estimated receipts
and expenditure of the Authority in respect of the administration of the Act and shall forward fo the
Government such number of copies thereof, as may be prescribed. :

20. Accounts and Audit.- (1) The Authonty shall maintain a true and proper account and
other relevant records and prepare annual statements of accounts including the balance sheet in
such form as may be prescribed. :

{2) The accounts of the Authority shall be subject to audit annually by the Controller of
State Accounts. A copy of annual statement of accounts together with a copv of the report of the
auditor shall be forwarded annually to the Government.

21. Annual Report.- The authority shall prepare e(_rer'y yéar, a report of its activides during

the year and submit the report to the Govemment in such form and on or before such' date as may
be prescribed and the Government shall cruse the same to be laid before each house of the State
Legislature.
CHAPTER ~ IV
RAINWATER HARVESTING
22, Rainwater harvesting for ground water rechasge.- (1) To improve the ground water
situation, the Authority shall identify the recharge worthy areas in the State. The Authority in rural

areas shall encourage through community participation the watershed management o facilitate
ground water recharge.

{2 The Authority shall give appropriate directions to the concerned departments of the

Govemment to include Rain Water Harvesting in 2ll developmental schemes falling under notified -

areas.

(3] In urban areas, falling in notified areas, the Authority shall issue directives for
constructing appropriate rain water harvesting structures in all residential, commercial and other
premises having an area of 100 square meters or more in manner preseribed within the stipulated
period.

{4 Notwithstanding anything contained in the relevant laws, the Municipal Corperation or
any other local Authority as the case may be, may impose stipulated conditions for providing roof
top rain water harvesting structures in the building plan in an area of 100 Square meters or more,
while according approval for construction, and permanent water and ciectncxty connections shall be
extcnded only after comphance of the directions given in this regard.

(5)  The Authority shall take steps for promotion of Mass Awareness and Training
Progra.mmes on Rain Water Harvesting and Artificial Recharge to Ground Water through
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Government Agencies/Non-Government Organizations (NGOs) Voluntary Organizatioxis VOs) /
BEducationalInstitutions/Industries/ Individuals.

(6] The Authority shall take steps to extend incentives/subsidies to the farmers who are
following water conservation and rain water harvesting/recharge schemes.

CHAPTER -V
MISCELLANEQUS

23. Delegation of power and duties.- The Authority may, by general or special order and
subject to such rostrictions and conditions direct that 48 or any of the powers under this Act to be
exercised alse by any of its officers and servants or such other dfﬁcer_spedﬁed in this behalf in such
order.

24. Public fo give information regardixﬁg contravention of the Act.- (1} Any person, who
is aware of any contravention of the provisions of this Act, may in writing inform the same to the
Authority. :

{2} On receipt of such information, the Authority may on enquiry take action in rmépect of
such contravention under this Act.

25. Recovery of dues as arrears of land revenue.- If any sum due to the Authority has not
been paid within the tme stipulated for such payment, it shall be recovered with interest at such
rates as may be prescribed as arrears of land revenue.

28. Resiriction on publication of inforxnation and returms.- Any user of groundwater may
give notice in writing to the Authority to treat as confidential any specimen taken under clause {c) of
sub-section: {1} of section 17 or any other information or return furnished by him under clause H of
- sub-section {1} of that sectien and thereupon the Authority shall not allow that specimen or other
information or retum except in so far as it contains or affords information as to water resources and
supplies and geclogical conditions to be published or shown to any person {not being an officer of
the State Government] unless the person giving the notice consents thereto.

27. Service of orders.- (1) The service of every order under clause {d} of sub-section (1) of
section: 17 and every notice under clause {f} of sub-section (1) of that section on any person to whom
it is by name addressed shall be effected,.-

{a} by giving or tendering a copy of the said order or notice to such person: or

B} if such person cannot be found, by affixing a copy of the order or notice to some
conspicuous part of his last known abode or place of business or by delivering or tendering
the order or notice to some adult male member or servant of his family, or by causing'it to be
affixed on some conspicuous part of the land or building in which the well is being drilled or
dug.

{2} Where the person or whom an order or a notice is to be served is a minor, service upon
his guardian in the manner provided in sub-section (1) shall be deemed to be service upon the
THROT.

28. Bar to claim compensation.- No person shall be entitled to claim any damages or
compensation from the Government for any loss sustained by him by virtue of any action taken.

22. Members and empioyees of the aunthority to be public servants.- All members and
emplovees of the Autherity shall while acting or purporting to act in pursuance of the provisions of
this Act or of any rules made thereunder be deemed to be public servants within the meaning of
section 21 of the Indian Penal Code, 1860.
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30. Protection of action taken in good faith.- No suit prosecution or- other legal
proceedings shall li¢ against the Government, Authority, Chan-person or other member of the
' Authority or any other officer of the Government or any officer or other employee of the Authority
for anything which is in good faith done or intended to be done in pursuance of this Act or any rule
made thereunder.

31. Cognizance and trial of offences.- (1] No court shall take coﬁmzapce of an offence
under this Act except on a complaint made with the previous sanction of the Authority by such
officer as the Authority may authorize in this behalf.

(2) No court inferior o that of a Metropolitan Magistrate or a Judicial } Vags& ate of the first
class shall try any offence under this Act.

32. Offences and penalties.- (1) Any person or drilling or digging agency who.-

{a) obstructs the Authority or any other person authorized by it to exercise any of the
powers under this Act; or

(b} having been required to furnish any information or return under clause {f} of sub-section
{1) of section 17: '

B wilfully refuses or without lawful excuse, neglects to fumnish such information or
retuwm; or- :

i) wilfully furnishes or causes to be fuxm.shed any information or return which he
knows to be false;

shall be Liable for punishment with fine which may extend to five thousand rupees and/ or
imprisonment for a term which may extend to six months or both. In the case of continuing and
subsequent failure or contravention, an additional fine which may extend to one hundred rupees for
every day during which such failure or contravention continues, shall be imposed. ‘

{2) Any person who indulges in a drilling or digging well witheut permit fom the authority
shall be liable for punishment with fine which may extend to five thousand rupees or immprisonment
for a term which may extend to six months or both. The authority or any other person authorized
by it to exercise any of the powers under this Act may seize and confiscate the well and equipment of
drilling or digging in such contravention, in favour of the Government in the manner as prescribed.

(3} If any person other than a drilling or digging agency who drills or digs well without permit
or conttinues to extract water in notified area without registration and contravenes or fails to comply
with any other provisions of this Act or any rule made thereunder or conditions of permit, except
those mentioned in sub-section (1) and (2) above shall be liable for punishment mth fme which may
extend to two thousand rupees or imprisoniment for a term which may extend to three months or
both. In the case of subsequent and continuing failure or contravention of the am.honiy or any
other person authorized by it to exercise any other powers under this Act may seizc and confiscate
the well and equipment in such contravention, in favour of Government as prescrived.

{4) Any person or drilling or digging agency which contravenes or fails to comiply with any
other provision of this Act or any rule made thereunder or conditions of certificate of registration,
except those mentioned in sub-section {1} above, shall be punishable with fine which may extend to
ten thousand rupees or imprisonment for a term which may extend to.one year. In case of
subsequent and continuing failure or contravention the authority or any other persof:: authorized by
it to exercise any of the powers under this Act may seize and confiscate the dr drilling or digging
equipment and machinery in favour of Government in the manner as prescribed.
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33. Compounding of offences.- (1) The Authority or any other officer of the Authority
authorized by it by general or special order in this behalf may either before or after the institution of
the preceedings compound such offences as may be prescribed by the Government by accepiing
from any person who has committed or in respect of whom a reasonable belief can be inferred that
he has committed an offence punishable under this Act or the rules made thereunder, a sum as
may be prescrined by way of composition of such offences.

{2 Where an offenice has been compounded, the offender if in custody, shall be discharged
and no further proceeding shall be taken against hirn in respect of the offence so compounded.

34. Offences by companies.- (1) If the person committing an offence under this Actis a
company whether incorporated or not, the company as well as every person in charge of, and
responsitle ‘¢ the company for the conduct of its business at the time of commission of the offence
shall be deemed o be guilty of the offence and shall be liable to be proceeded against and punished
accordingly: '

Provided that nothing contained in this sub-section shall render any such person hable to
any punishment under this Act if he proves that the offence was committed without his knowledge
or that he swercised 2l due diligence to prevent the commission of such offence.

{2} Notwithstanding anytning contained in sub-section (1), where an offence under this Act
has heen commitfed by a company and it is proved that the offence has been committed with the
consent or connivance of or that the commission of offence is attributabie to any neglect on the part
of any director, manager, secretary or other officer of the company, such director, manager,
secretary or other officer shall also be deemed to be guilty of that offence and shail be liable to be
procee@d against and punished accordingly.

Explanation: - For the purpose of this section,-

{2) “Company” means any body corporate and includes a firm or other Association of
individuals: and

{t} “Director”, in felation to a firm means a partner in the firm.

3%. Bar of jurisdiction by Civil Courts.- No Civil Court shall have jurisdiction to entertain
or decide any suit or other proceedings in respect of any matter which the Government or the
Authority is empowered by this act to determine and no injunction shall be granted by any court, in
respect of aury acton taken or proposed to be taken by the Government or the Authority in exercise
of the powers conferred by or under this Act.

36 Fines to be credited to the fund of the Authority.- All fines recovered under thlS Act
by or w tne order of a Court shall be paid to the credit of the Fund of the authority.

o

37. Punishment vnder other laws mot barred.- Nothing in this Act shall prevent any
person from being prosecuted and punished under any other law for the time being in force for any
act or omission made punishable by or under this Act:

Provided ¢aat no person shall be prosecuted and punished for the same offence more than
once.

28. Power to make rules.- {1} The State Government may, after prevmus publication, by
notification, make ruies to carry out the purposes of this Act.

l
f 2\

2} In particular and without prejudice to the generality of the foregoing power, such mles
may provids for =l or any of the following matters. namely:-
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{a) the term of office and manner of filling vacancies and other conditions of service of the
non official members of the Authority;

(b} the powers and duties and the terms and conditions of service of the empioyees of the
Authority; ©

(¢} the mannef of publication of notification under sub-section (3) of seciion 10:
{(d) the form of application under section 11;

' {e) the form of the permit under section 11;
(8 the form of application under sub-section {1 of section 12;

(g} the form of certificate of registration under sub-section {8} of section 12:

(h) the form of certificate of registration and fees application under sub-section (1} of
section 13;

(i the form of certificate of registration and fees under sub-section {3) of section 13:

{} the manner in which the specimens of soils or other material shall be Kept and
preserved under section 17 (1) {c):

{&) the form in which, and the interval at which the information or retumn under clause &
of sub-section {1} of section 17 shall be furnished and the particulars which such
information or return shali contain;

{) specifying the appellate authority under sub-section (1} of section 41 and the fees to
accompany the application for appeal;

{m} any other matter which is required to be or may be prescribed.

(3] Every rule made under this Act shall be laid, as soon as may be after it is made, before
each House of the State Legislature while it is in session for a total period of thirty days. which may
be comprised in one session or in two or more successive sessions, zand if before the expiy of the
session in which it is so laid or the sessions immediately following both Houses agree in making any
rule or both Houses agree that the rule should not be made, the rule thereafter shall have effect onky
in such modified form or be of no effect, as the case may be, so however, that any such modification
or annuiment shall be without prejudice te the validity of anything previously done under that rule.

38. Regulations.- The Authority may with the previous approval of the State Government,
by notification. make regulations not inconsistent with the provisions of this Act 2nd the rules made

there under to carxry out the purposes of this Act, in so far as it relates to the discharge of ifs
functions under this Act.

40. Power to remove difficulties.- (1) If any difficulty arises in giving effect to the
provisions of this Act. the State Government may, by order published in the official Gazette make
such provisions not inconsistent with the provisions of this Act as appears 1o it (o be necessary or
expedient for removing the difficulty:

Provided that no such order shall be made after the expiry of a period of two vears from the
date of commencement of this Act.

(2) Every order made under this section shall as scon as may be, after it is made be laid
before each Houses of the State Legislature.

41. Appeals.- (1) Any person aggrieved by a decision or action of the Authority under this |
Act may within a pericd of sixty days from the date on which the action is taken or the decision is
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communicatad to him and on payment of such fee as may be prescribed, prefer such an appeal to
such an Authority as may be specified by the State Government in this behalf: :

Provided that the appellate authority may entertain an appeal after the expiry of the said
period of sixty days, if it is satisfied that the applicant was prevented by sufficient cause from filing
the appeal in thne.

9} On receipt of an appeal under sub-section (1), the Appeliate Authority shall after giving
the applicant an opportunity of being heard, dispose of the appeal as expeditiously as possible.

The above translation of the ITOFWE WOIFHRY (VPRI '::5333 éd?%?ﬁo& aaosa:naﬁ
Zorie dcHo3eey wRRcdE, 201 (2011 #moredd e Xosd: 25) be published in the
Official Cazette under clause (3) of Article 348 of the Constitution of India. '

H.R.BEARDWAJ
GOVERNCR OF KARNATARA

By Ordcr and in the name of the Governor of Kamataka

G.E. BOREGOWDA
Secretary to Government
Department of Pariamentary Affairs & Legislation

Tmace shogmeoad, 5% Fo JuT, Aotdath (8&3) 450 T[T
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ANNEXURE-R-2

Government of Karnataka Notifications

Subject: Establishment of the Karnataka Groundwater Authority

Read: Karnataka Groundwater (Regulation and Controlof Developmentand
Management) Act 2011, Publication Date in the Karnataka State Gazette: 07.04.2011.

Proposal:

Due to indiscriminate use of groundwater, the quality of groundwater is being affected, and to
control the overuse of groundwater, the state government has enacted the Karnataka
Groundwater (Regulation and Control of Development and Management) Act, 2011.This Act,
as mentioned in Chapter 2, Rule 3(1) of the above read Act, provides for the formation of a
Groundwater Authority. To ensure the implementation and operational efficiency of this Act,
the formation of the Authority has been examined.

In light of the above aspects, the Government has issued the following order:

Government Order Number: SaNeeE 13 AaJaA 2011,
Bengaluru, Date: 16th March 2012.

In accordance with the details provided in the proposal, and under the Karnataka
Groundwater (Regulation and Control of Development and Management) Act 2011, a
Groundwater Authority is to be established across Karnataka. To implement uniform
regulations, Bengaluru will serve as the central office for the Karnataka Groundwater
Authority, which will be composed of the following members:

1. | Secretary, Department of Water Resources (Minor Irrigation) — Chairman

2. | Commissioner or Director, Department of Mines and Geology — Member
Secretary

98]

Representative from the Karnataka Government’s Finance Department

b

Regional Director, Central Ground Water Board, Government of India

5. | Representative of the Chief Engineer from the Electricity Supply Company
having jurisdiction over the area, at least at the rank of Chief Engineer

6. | Chief Engineer, R.D.E.D, Department of Rural Development and Panchayat
Raj

7. | Engineer-in-Chief, Water Resources Development Corporation, Anand Rao
Circle, Bengaluru

8. | Chief Engineer nominated by the State Government from the Minor
Irrigation Department

9. | Chairman, Karnataka State Pollution Control Board

10. | Agricultural Commissioner/Director, Department of Agriculture

11. | Principal General Manager, National Bank for Agriculture and Rural
Development, Bengaluru

12. | Four farmer representatives nominated by the Government (to be nominated
subsequently)

13. | Chief Engineer, Karnataka Urban Water Supply and Drainage Board

14. | Chief Engineer, Bengaluru Water Supply and Sewerage Board

15. | Two groundwater experts or practitioners nominated by the Government (to
be nominated subsequently)
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ANNEXURE-R-3

TRANSLATED COPY

Government of Karnataka
Minor Irrigation & Ground Water Development Department

No. SaNecE 19 AaJaAa 2018 Karnataka Government Secretariat,
Vikasa Soudha, 2" Floor,
Bengaluru, Dated: 17-04-2021.

NOTIFICATION

By exercising the powers delegated under sub-section 1 of Section 3 of
Karnataka Groundwater (Regulation & Control of Development and
Management) Act, 2011, the Karnataka Groundwater Authority has been
constituted. ~ For implementation of the said Act, District Level Committee
consisting of eight members under the Chairmanship of the Deputy
Commissioner of the respective Districts and the Deputy Director/ Senior
Geologist, Department of Mines & Geology, as the Member Secretary was
formed vide Notification No. SaNeeAa 13 AaJaAa 2011 dated 31-12-2012 has
been withdrawn and the revised order is issued appointing the Senior Geologist,
District Groundwater Office, Groundwater Directorate of the concerned

respective district and the revised Committee is constituted as hereunder.

1. | The Deputy Commissioner Chairman
2. | The Chief Executive Officer, Zilla Panchayat Vice-
Chairman

3. | The Senior Geologist, District Groundwater Office, Member
Groundwater Directorate. Secretary

4. | District Superintendent of Police Member

5. | The Executive Engineer, Minor Irrigation & Member
Groundwater Development Department.

6. | The Executive Engineer, Rural Drinking Water & Member
Sanitation Department.
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7. | The Executive Engineer, Karnataka Power Transmission | Member
Company Limited.
8. | The Environment Officer, Karnataka State Pollution Member
Control Board.

By Order and in the name of
The Governor of Karnataka,
Sd/-
(M.S. JYOTHI)
Under Secretary to the Government,
Water Resources Dept. (Minor Irrigation).
To,

The Compiler — to publish in the special edition and submit 100 copies.
To,

1) The Accountant General, Karnataka, Bangalore.

2) The Additional Chief Secretary to the Government & Commissioner of
Development, Vidhana Soudha, Bangalore.

3) All the Principal Secretaries/Secretaries to the Government.
4) The Director, Groundwater Directorate, Bengaluru.
5) The Director, Department of Mines & Geology, Bengaluru.

6) The Regional Director, Central Groundwater Board, Government of
India, Bengaluru.

7) The Commissioner, Rural Drinking water & Sanitation Department,
Bengaluru.

8) The Commissioner/Director of Agriculture, Agricultural Department,
Bengaluru.

9) The Chairman, Karnataka State Pollution Control Board, Bengaluru.

10) The Chief Engineer, Rural Development & Panchayat Raj Department,
Bengaluru.

11) The Chief Engineer, Water Resources Development Organization,
Ananda Rao Circle, Bengaluru.

12) The Chief Manager, National Agricultural and Rural Development Bank,
Bengaluru.
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14)

15)

16)

17)

18)
19)

20)

21)

22)
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The Chief Engineer, Karnataka Urban Water Supply & Sewerage Board,

Bengaluru.

The Chief Engineer, Bengaluru = Water Supply & Sewerage Board,
Bengaluru.

The Chief Engineer (S) Zone, Minor Irrigation & Groundwater
Development Department, Bengaluru.

The Chief Engineer (N) Zone, Minor Irrigation & Groundwater
Development Department, Vijayapura.

The Deputy Commissioners of all the Districts/ all the District Panchayat
Chief Executive Officers/ all the departmental Heads.

The Superintendents of all the Districts.

The Personal Secretary to the Hon’ble Minister for Minor Irrigation &
Groundwater Development Department, Vidhana Soudha, Bengaluru.

The Special Officer & In-charge Deputy Secretary to the Government,
Finance Department (Public Works Department Finance Cell), Vidhana
Soudha, Bengaluru.

The Director, Treasury Department, Podium Block, Vishveswaraiah
Towers, Bengaluru.

Office Guard File/Additional copies.
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ANNEXURE-R-4

TRANSLATED COPY

Government of Karnataka
Minor Irrigation & Ground Water Development Department

No. SaNeeE 19 AaJaAa 2018 Karnataka Government Secretariat,
Vikasa Soudha, 2™ Floor,
Bengaluru, Dated: 17-04-2021.

NOTIFICATION

By exercising the powers delegated under sub-section 1 of Section 3 of
Karnataka Groundwater Regulation & Control of Development and
Management) Act, 2011, the State Government has constituted Underground
Water Authority applicable to the entire Karnataka State on 16-03-2012. In
order to implement the said Act effectively, the Notification No. SaNeeAa 13
AaJaAa 2011 dated 31-12-2012 constituting the Committee, has been
withdrawn and the revised Committee is constituted consisting of the 16
members including the Executive Engineer, Bengaluru Water Supply &

Sewerage Board (BWSSB) as hereunder

1. | The Chief-in-Engineer, Bengaluru Water Chairman
Supply & Sewerage Board.

2. | The Deputy Chief Engineer, Bengaluru Water Supply Member
and Sewerage Board, Bengaluru. Secretary

3. | Representative of the Commissioner of Bruhat Member
Bengalulru Mahanagara Palike

4. | Representative of the Commissioner Police, Bengaluru Member
City.

5. | Representative of the Managing Director, BESCOM, Member
Bengaluru.

6. | The Senior Geologist, District Groundwater Office, Member

Visveshwaraiah Towers, 13™ Floor, Dr.Ambedkar
Veedhi, Bengaluru Urban District.

7. | The concerned Environment Officer, Karnataka State Member
Pollution Control Board, Bengaluru.
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Office of the Executive Engineer, Central Division,
BWSSB, Millers Road, High Ground, Bengaluru-52.

Member

Office of the Executive Engineer, Southern Division,
BWSSB, 27" Cross, 4" Block, Jayanagar, Near BDA
Complex, Bengaluru-11.

Member

10.

Office of the Executive Engineer, South Eastern
Division, BWSSB, Kapila Bhavana, 1% Main Road, 36"
cross, “T” Block, Jayanagar, Near Post Office,
Bengaluru.

Member

1.

Office of the Executive Engineer, West Division,
BWSSB, Arkavathi Bhavana, 1% Floor, 5 Main Road,
9™ Cross, 2™ Stage, R.P.C. Layout, Bengaluru-40.

Member

12.

Office of the Executive Engineer, South-East-1 Division,
BWSSB, 1 Cross, 10t Main Road, 2™ Stage,
Indiranagar, Bengaluru-38.

Member

13.

Office of the Executive Engineer, East Division,
BWSSB, 1% cross, 10" Main Road, 2" Stage,
Indiranagar, Bengaluru-38.

Member

14.

Office of the Executive Engineer, North Division,
BWSSB, Pinakini Bhavana, 2™ Floor, Doddaballapura
Main Road, Yelahanka, Bengaluru-64.

Member

15.

Office of the Executive Engineer, North-Eastern
Division, BWSSB, Suvarna Bhavana, Ground Floor,
18" Main Road, Malleswaram, Bengaluru-55.

Member

16.

Office of the Executive Engineer, North-Western-1
Division, BWSSB, West of Chord Road, 2" Stage,
Behind Modi Hospital, Bengaluru-560 086.

Member

17.

Office of the Executive Engineer, North-Western-2

Division, BWSSB, Suvarna Bhavana, 1% Floor, 18" Main
Road, Malleswaram, Bengaluru-55.

Member

18.

Office of the Executive Engineer, South-eastern-2
Division, BWSSB, Kapila Bhavana, 1% Main Road, 36"
Cross, “T” Block, Jayanagar, Near Post Office,
Bengaluru.

Member

19

Office of the Executive Engineer, Management &
Planning-12 Division, BWSSB, Nagarabavi, 80 Feet

Member
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| Road, G.L.R. Premises, Near BDA Complex, Bengaluru. |
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20.

Office of the Executive Engineer, Management &
Planning-13 Division, BWSSB, Hoodi, G.L.R. Premises,
Kundalahalli — Hoodi Main Road, Bengaluru-48.

Member

21.

Office of the Executive Engineer, Management &
Planning-14 Division, BWSSB, Pinakini Bhavana,
1%t Floor, Doddaballapura Main Road, Yelahanka,
Bengaluru-64.

Member

22.

Office of the Executive Engineer, Management &
Planning-15 Division, BWSSB, Anjanapura Extension
Layout, 11" Block, Bengaluru-64.

Member

23.

Office of the Executive Engineer, (Pumping Station &
Bore Well) Division, BWSSB, Suvarna Bhavana, 1%
Floor, 18" Main Road, Malleswaram, Bengaluru-55.

Member

To,

By Order and in the name of
The Governor of Karnataka,

Sd/-
(M.S. JYOTHI)

Under Secretary to the Government,
Water Resources Dept. (Minor Irrigation).

The Compiler — to publish in the special edition and submit 100 copies.

To,

1) The Accountant General, Karnataka, Bangalore.

Development, Vidhana Soudha, Bangalore.

3) All the Principal Secretaries/Secretaries to the Government.
4) The Director, Directorate of Ground Water, Bengaluru.

5) The Director, Department of Mines & Geology, Bengaluru.

India, Bengaluru.

Bengaluru.

2) The Additional Chief Secretary to the Government & Commissioner of

6) The Regional Director, Central Groundwater Board, Government of

7) The Commissioner/Director of Agriculture, Agricultural Department,
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8) The Chairman, Karnataka State Pollution Control Board, Bengaluru.

9) The Chief Engineer, Rural Development & Panchayat Raj Department,

10)

Bengaluru.

The Chief Engineer, Water Resources Development Organization,
Ananda Rao Circle, Bengaluru.

11) The Chief Manager, National Agricultural and Rural Development Bank,

Bengaluru.

12) The Chief Engineer, Karnataka Urban Water Supply & Sewerage Board,

Bengaluru.

13) The Chief Engineer, Bengaluru Water supply & Sewerage Board,

14)

15)

16)

17)
18)

19)

20)

21)

Bengaluru.

The Chief Engineer (S) Zone, Minor Irrigation & Groundwater
Development Department, Bengaluru.

The Chief Engineer (N) Zone, Minor Irrigation & Groundwater
Development Department, Vijayapura.

The Deputy Commissioners of all the Districts/ all the District Panchayat
Chief Executive Officers/ all the departmental Heads.

The Superintendents of all the Districts.

The Personal Secretary to the Hon’ble Minister for Minor Irrigation &
Groundwater Development Department, Vidhana Soudha, Bengaluru.

The Special Officer & In-charge Deputy Secretary to the Government,
Finance Department (Public Works Department Finance Cell), Vidhana
Soudha, Bengaluru.

The Director, Treasury Department, Podium Block, Vishveswaraiah
Towers, Bengaluru.

Office Guard File/Additional copies.

32



